T e 8 et

LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

frorarieressT afata
COMMITTEE OF PRIVILEGES

arredl foems 9yt o1 fgdiw ufddes (3/aRe ufades)

SECOND REPORT(INTERIM REPORT) OF THE EIGHTH ASSEMBLY

23.03.2026 DT UEJd

PRESENTED ON 23.03.2026

27.03.2026 I Tfigpd

ADOPTED ON 27.03.20226

faerm= |91, QR Hidarery, faesii—110054

Legislative Assembly, Old Secretariat, Delhi- 110054




COMMITTEE OF PRIVILEGES

(2025-2026)

Shri Parduymn Singh Rajput

Chairperson

MEMBERS

Shri Abhay Kumar Verma
Shri Ajay Mahawar

Shri Neeraj Basoya

Shri Ram Singh Netaji
Shri Ravi Kant

Shri Satish Upadhyay
Shri Surendra Kumar

Shri Surya Prakash Khatri

© %X N o s WD

Assembly Secretariat

1 Shri Ranjeet Singh, IAS
2 Shri Sadanand Sah

3. Shri Ravinder Kumar

4 Shri Raghu Nath

Secretary (LAS)
Deputy Secretary (Legislation)
Section Officer (Legislation)

Section Officer (Legislation)



INTRODUCTION

I, the Chairperson of the Committee of Privileges having been
authorized by the Committee to present its Second Report (Interim
Report) on their behalf before the House in the matter of “Authenticity of
Faansi Ghar” 2022 in Delhi Legislative Assembly Premises.

The First Report of Committee of Privileges was presented on

06.01.2026 and adopted by the House on 09.01.2026.

The Committee held sittings on 16.02.2026 and 06.03.2026 to
consider the matter. The Report of the Committee was adopted in its

Sitting held on 19.03.2026.

The Committee appreciates the cooperation and valuable assistance
rendered by the Officers and staff of the Assembly Secretariat during its

sittings as also in the preparation of the Report.

The committee authorized the Chairpersons and in his absence
Shri Abhay Kumar Verma, Hon’ble Chief Whip/Hon’ble Member of the

Committee for presenting the Report of the Committee in the House.
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Place: Delhi (Parduymn Singh Rajput)

Dated:19.03.2026 Chairperson
Committee of privileges



REPORT

Brief Facts:

On O7thr August 2025, the Hon’ble Speaker referred to the
Committee of Privileges, the matter regarding the authenticity of the
existence of a Faansi Ghar’ in the Delhi Assembly and its inauguration on

09th August 2022, for investigation.

The Committee had called Shri Arvind Kejriwal, the then Hon’ble
Chief Minister; Shri Manish Sisodia, the then Hon’ble Deputy Chief
Minister, Shri Ram Niwas Goel, the then Hon’ble Speaker and Smt. Rakhi
Birla, the then Hon’ble Deputy Speaker to appear before the Committee
and provide their views including any information regarding the
authenticity of the existence of the ‘Faansi Ghar’. However, none of them
appeared before the Committee in its sittings held on 13th November’ 2025
and 20th November, 2025.

The Committee after examining their replies and contentions
reported to the House (First Report adopted by the House on 9th January
2026 available at Annexure-I and online at

https://delhiassembly.delhi.gov.in/sites/default/files /2026-01/privilege060126.pdf )

with the conclusion that: “From the above narration of events, it is evident
that Shri Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and
Smt. Rakhi Birla had deliberately and willfully chosen to stay away from
the proceedings of the Committee of Privileges in spite of being provided
adequate clarifications, opportunity and time. They were very much aware
that the High Court had not passed any directions or orders in this matter.
In fact, their Advocates had not even sought any such interim relief, before
the Court during the proceedings. All the four of them were purposefully
using the pretext of the court proceedings to avoid appearing before the

Committee. The Committee reported to the House that “the action of Shri



Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and Smt. Rakhi
Birla to not appear before the Committee constitutes contempt of the House

and its Committee”.

The Committee made the following recommendations:

“Recommendations:

1. The Committee recommends that the House may take proper action
as deemed fit against Shri Arvind Kejriwal, Shri Ram Niwas Goel,
Shri  Manish Sisodia and Smt. Rakhi Birla for their wilful absence
from the sittings of the Committee of Privileges which were scheduled
for 13th November 2025 and 20t November 2025 without just cause

or permission of the Committee.

2. As regards the main matter which was referred to the Committee by
the Hon’ble Speaker, regarding the authenticity of the existence of
‘faansi ghar’, the Committee shall continue its examination of the

parties and witnesses and submit a Report in the next session.”

The House agreed with the recommendations of the Committee and
adopted the Report in its sitting held on 9th January 2026. The House also
adopted the following Motion in this regard:

“That this House agrees with the Recommendations contained in the
First Report of the Committee of Privileges presented to the House on 6t

January 2026:

That this House directs Shri Arvind Kejriwal, Shri Ram Niwas Goel,
Shri Manish Sisodia and Smt. Rakhi Birla to appear in person before the

Committee of Privileges as and when summoned and:



(1) Explain their absence from the sittings of the Committee which were
scheduled on 13th November 2025 and 20t November 2025; and

(ii) Provide any information or documents that may be in their
possession to the Committee of Privileges for establishing the
authenticity of the existence of a ‘Faansi Ghar’ in the Assembly

precincts.

That in the event of Shri Arvind Kejriwal, Shri Ram Niwas Goel, Shri
Manish Sisodia and Smt. Rakhi Birla failing to appear before the Committee
of Privileges as and when summoned, the Hon’ble Speaker may take any

necessary steps to enforce their attendance.”

The Secretariat forwarded the copy of the Report to Shri Arvind
Kejriwal, Shri Ram Niwas Goel, Shri Manish Sisodia and Smt. Rakhi Birla
on 27t January 2026. Vide notice/ summons issued on 07.02.2026 they
were asked to appear before the Committee on 16.02.2026 and submit

any written statement in advance to the Committee if deemed necessary.

However, in identically worded replies received on the day of the
sitting, Shri Arvind Kejriwal, Shri Manish Sisodia and Smt. Rakhi Birla
expressed their inability to be present for the sitting and sought a later

date. In their replies, they inter alia stated that:

1. They had immense respect for the Legislative Assembly of Delhi and
its Committees, however all institution and bodies function under
the Constitution of India and operate under the constitutionally

defined limits.

2. The Delhi Assembly and its Committee does not have any

jurisdiction over the issue “authenticity” of the “Faansi Ghar”.



3. They had nothing to say on the issue of “authenticity” of “Faansi
Ghar” and it can be determined on the administrative side of the

Vidhan Sabha Secretariat.

Shri Ram Niwas Goel, also sought exemption from appearing on
16.02.2026 on the pretext that he was pre-occupied till 20.02.2026.

Keeping in view the replies, the Committee, in all fairness and in the
interest of natural justice, decided to give a final opportunity to Shri
Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and Smt.
Rakhi Birla to appear before the Committee. The Committee decided to
call them on 06.03.2026 as requested by them.

Shri Arvind Kejriwal, Shri Ram Niwas Goel and Smt. Rakhi Birla
appeared and deposed before the Committee on 06.03.2026. Shri Manish
Sisodia, however, sent intimation just before the Committee was
scheduled to begin its sitting, stating that he could not be present for the
sitting as he had to leave urgently on 05.03.2026.

The Committee shall report on the issue of authenticity of the
‘Faansi Ghar’ in its final Report later after examining the available records
and the written/oral submissions of Shri Arvind Kejriwal, Shri Manish
Sisodia, Shri Ram Niwas Goel and Smt. Rakhi Birla.

In the present interim Report, the Committee intends to limit its
findings on the issue of contempt committed by Shri Arvind Kejriwal, Shri
Manish Sisodia, Shri Ram Niwas Goel and Smt. Rakhi Birla by not

appearing before the Committee in its sittings.



Observations and Conclusion:

As mentioned earlier, the Committee had already given its findings
to the House that Shri Arvind Kejriwal, Shri Manish Sisodia, Shri Ram
Niwas Goel and Smt. Rakhi Birla, were in contempt of the House due to
their wilful and deliberate absence from the sittings of the Committee held
on 13.11.2025 and 20.11.2025. The House agreed to the findings of the
Committee. However, the House in its collective wisdom had decided to
give one more opportunity to them and seek their explanation for their

absence.

The First Report of the Committee and the decision of the House
through the Motion adopted on 09.01.2026 was communicated to Shri
Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and Smt.
Rakhi Birla by the Assembly Secretariat, vide its letter dated 27.01.2026.
Thereafter vide letter dated 07.02.2026, their written comments were
sought to explain their absence from the sittings of the Committee which
were scheduled on 13t November 2025 and 20th November 2025, as
directed by the House.

Shri Arvind Kejriwal, Shri Manish Sisodia and Smt. Rakhi Birlar
replied on 16.02.2026. However, they failed to mention any reason for
their non-appearance before the Committee in its sittings held on
13.11.2025 and 20.11.2025. Instead, the reply repeated their contentions
as to how the Assembly and its Committee lacked jurisdiction and that
there was no issue of privilege involved in the matter of the ‘Faansi Ghar’.
They had also mentioned Supreme Court judgements in support of his

contention.

In his deposition before the Committee on 06.03.2026 Shri Arvind

Kejriwal reiterated the same and stated that he did not appear before the
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Committee because he was of the opinion that the Committee lacked
jurisdiction in this matter and because his petition in this matter was
pending before the Hon’ble High Court. He added that when the
Committee did not agree to his request for keeping the matter pending till
the decision of the Hon’ble High Court, he was now appearing before the
Committee.

Shri Manish Sisodia did not appear before the Committee on
06.03.2026.

Shri Ram Niwas Goel, in his deposition on 06.03.2026 stated that

he had no solid grounds for his non-appearance.

Smt. Rakhi Birla in her deposition on 06.03.2026 stated that she
stands with her written comments submitted earlier to the Committee and
had nothing more to add on the issue of non-appearance before the

Committee.

The Hon’ble Chairperson in his opening remarks in the sitting of the
Committee held on 06.03.2026 had categorically stated and clarified that

the Committee was only interested in knowing:

(i) Explanation for their contemptuous action of wilful absence from

the Committee sittings; and

(ii) whether they had any information or documents in their possession
that could help establish the existence of the ‘Faansi Ghar’ and the
Committee was not examining whether any breach of privilege or

contempt was involved or not at this juncture.

The Chairman also informed Shri Arvind Kejriwal, Shri Ram Niwas
Goel and Smt.Rakhi Birla that the judgments of the Hon’ble Supreme

Court (viz., Amrinder Singh v. Punjab Vidhan Sabha, Sita Soren v. Union
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of India and Raja Ram Pal v. Hon’ble Speaker, Lok Sabha & Ors.)
mentioned in their replies, had been taken on record and the Committee

would study them and report to the House accordingly.

As and when Shri Arvind Kejriwal, Shri Sisodia, Shri Ram Niwas
Goel and Smt. Rakhi Birla had taken the plea that the matter be kept
deferred till the decision of the Hon’ble High Court (14.11.2025 and
19.11.2025), they were informed that the Hon’ble High Court had not
passed any interim directions/ orders and that the sittings of the
Committee shall be held as scheduled and that he should comply with the
summons and appear in person. In fact, the Hon’ble High Court itself in
its order dated 24th November 2025 [ WP (C) 17025/2025], clarified that it
had ‘not yet passed any interim order, and is in the process of hearing
arguments on the maintainability of the present petition’. The matter is still
before the Hon’ble High Court and the next date of hearing is scheduled
for 4th April 2026.

From the written submissions of Shri Arvind Kejriwal, Shri Manish
Sisodia, Shri Ram Niwas Goel and Smt. Rakhi Birla and oral deposition of
Shri Arvind Kejriwal, Shri Ram Niwas Goel and Smt. Rakhi Birla before
the Committee, it was evident that they had no valid reason for defying the
summons of the Committee other than the fact that a writ petition was
pending before the Hon’ble High Court. The Committee had responded to
their pleas on these grounds and stated that they should appear before
the Committee, especially as the Court had not given any interim relief or
directions. The Committee would have definitely examined their requests
for exemption from appearance on any other valid reason. In fact, when
they sought exemption from the sitting of 16th February, 2026, the
Committee accommodated their requests and deferred the sitting to 06t

March 2026.



Neither the reference of the matter to the Committee by the Hon’ble
Speaker, nor in any correspondences/ notices, did the Committee accuse
or seek explanation of Shri Kejriwal on breach of privilege or contempt in
the Faansi Ghar’ matter. The Committee had been entrusted with the task
of investigating the authenticity of the existence of a ‘Faansi Ghar’ in the
Delhi Assembly and they were only required to assist the Committee by
providing any information or documents in his possession, if any, because

they were closely associated with its inauguration.

Recommendations:

The Committee has already dealt in detail in its First Report as to
why it held Shri Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas
Goel and Smt. Rakhi Birla to be in contempt of the House and its
Committee. In spite of the House providing them another opportunity,
they still failed to provide any satisfactory explanation for defying the
summons of the Committee and non-appearance in its sittings held on
13.11.2025 and 20.11.2025. The Committee, therefore, holds Shri Arvind
Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and Smt. Rakhi Birla
in contempt of the House and the Committee for their deliberate and wilful

absence.

Shri Manish Sisodia did not appear on 06th March 2026 also and
submitted a very late response to the Committee on the date of the sitting,
just before the scheduled commencement of the sitting. He stated that he
had to leave Delhi on 05.03.2026 at short notice “due to an urgent and
unavoidable requirement”. However, as he had expressed regret and
apologized for his absence, the Committee decided to not recommend any

action against him for his absence on 06t March 2026.
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Shri Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and
Smt. Rakhi Birla are all former elected Members of the Delhi Assembly
and had held important responsibilities. As experienced legislators they
ought to have set an example by co-operating with the Committee instead
of defying it. They should have been well aware of the consequences of

defying the directions of the Committee and the House.

The Committee recommends that the House may take proper action
as deemed fit against Shri Arvind Kejriwal, Shri Ram Niwas Goel, Shri
Manish Sisodia and Smt. Rakhi Birla for their wilful absence from the
sittings of the Committee of Privileges which were scheduled for 13tk

November 2025 and 20t November 2025 without just cause or permission

g™

Delhi (Parduymn Singh Rajput)
Date: 19.03.2026 Chairperson
Committee of Privileges

of the Committee.
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INTRODUCTION

[, the Chairperson of the Committee of Privileges having been
authorized by the Committee to present its First Report on their behalf
before the House in the matter of “Authenticity of Faansi Ghar” which

was Inaugurated on 9t August, 2022 in Delhi Legislative Assembly

Premises.

The Committee held sittings on 13.11.2025 and 20.11.2025 to

consider the matter.

The Committee appreciates the cooperation and valuable assistance
rendered by the Officers and staff of the Assembly Secretariat during its

sittings as also in the preparation of the Report.

The Committee authorized the Chairperson and in his absence Shri

Abhay Verma, Hon’ble Chief Whip/Hon’ble Member of the Committee for

e

(Parduymn Singh Rajput)
Chairperson
Committee of Privileges

presenting the Report of the Committee in the House.

Place: Delhi
Date: 30- 12 202 B
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Brief Facts:

On 09" August 2022, a ceremony was organised within the precincts of the

Delhi Assembly for ‘unveiling of the Faansi Ghar after restoration’ (SUilgR & 3q3d

I B &I 3ATAROT). Shri Arvind Kejriwal, the then Chief Minister of Delhi was the

Chief Guest of the ceremony presided over by Shri Ram Niwas Goel, the then
Speaker, Delhi Assembly. Shri Manish Sisodia, the then Deputy Chief Minister and
Smt. Rakhi Birla, the then Deputy Speaker were the Guests of Honour in the
ceremony. The event was widely covered and reported by the media. The venue
became a major source of interest and was enthusiastically visited by delegations and
general public.

After assuming Office in February 2025, Shri Vijender Gupta, Hon'ble Speaker
initiated various steps to preserve the heritage of the Delhi Assembly building which
holds a very important place in the history of our independence struggle; the objective
being to declare the Delhi Assembly building as a heritage Monument of National
Importance.

During the course of this exercise, it was found that there was no authentic
historical evidence which showed that a ‘Faansi Ghar' ever existed in the Delhi
Assembly premises. On the contrary as per information received from the National
Archives, it was revealed that the space which had been claimed as the ‘Faansi Ghar’
was in fact a Tiffin Room.

Under Rule 271 the Hon'ble Speaker apprised the House of the factual position
on 5 August 2025. The House discussed the issue on 5, 6% and 7t August 2025. 22
Members, including the Hon'ble Chief Minister Hon’ble Ministers and Members of the
Opposition, expressed their views on the subject. Taking the sense of the House, the
Hon'ble Speaker referred the matter to the Committee of Privileges for thorough
investigation.

Details of Committee Proceedings:

On 9" September 2025, the Assembly Secretariat issued a letter to Shri Arvind
Kejriwal, Shri Ram Niwas Goel, Shri Manish Sisodia, and Smt. Rakhi Birla with the
request to send their written comments regarding the “authenticity of the existence of
the Faansi Ghar'’.” Vide letters dated 19" September 2025, 25th September, 2025 and
29" September, 2025 all the four replied to the Secretariat inter alia challenging the
jurisdiction of the Committee and that there was no breach of privilege.

-
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On 04" November 2025, Shri Arvind Kejriwal, Shri Ram Niwas Goel, Shri
Manish Sisodia, and Smt. Rakhi Birla were informed that their replies had been taken
on record and would be dealt by the Committee appropriately in its sitting. Further they
were requested to appear in person before the Committee's sitting which was
scheduled for 13" November 2025 and that they could submit any “written statement
(including any information regarding the authenticity of the existence of the ‘Faansi
Ghar) in advance to the Committee.” Formal summons were also issued and they
were also informed that non-compliance of the summons could lead to initiation of
proceedings for breach of privilege/contempt of the Assembly.

Shri Arvind Kejriwal and Shri Manish Sisodia filed a writ before the Hon'ble
High Court [WP (C) 17025/2025] praying for the quashing of the Committee’s letter,
notice and summons for the sitting scheduled for 13" November 2025. The
maintainability of the Writ was challenged by the Counsels for the Assembly and
Committee. The Hon’ble Court did not allow any interim relief and decided to hear the
parties on the maintainability first.

None of the four appeared before the sitting of the Committee which was held
on 13" November 2025. No intimation was received regarding their absence till the
end of the day. The Committee expressed its concern over their absence but decided
to accord one more opportunity to them for recording their deposition. As directed by
the Committee, Shri Arvind Kejriwal, Shri Ram Niwas Goel, Shri Manish Sisodia, and
Smt. Rakhi Birla were informed vide letter and summons dated 13" November, 2025
about the decision of the Committee and again requested to appear in person before
the Committee's sitting scheduled for 20" November 2025.

On 14" November 2025 two identical letters dated 13"" November 2025 were
received by the Secretariat through Speed Post from Shri Talha Abdul Rehman
representing Shri Arvind Kejriwal and Shri Manish Sisodia respectively. The letters
sought to defer the proceedings of the Committee on the grounds that the matter was
before the High Court and that the proceedings be deferred till the outcome of the
judicial proceedings. Vide letters dated 14! November 2025 Shri Arvind Kejriwal and
Shri Manish Sisodia were informed that Summons and Notice for the next sitting had
already been issued. They were also informed that as the Hon'ble High Court had not
passed any directions in contrary, the sitting shall proceed as scheduled.

On the next date of sitting, i.e. 20" November 2025 also none of the four
appeared before the Committee. Instead, they once again wrote letters stating that the
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sitting be deferred till the outcome of the judicial proceedings. They also claimed that
such deferrals were in line with the convention followed by earlier committees of the
House and those of the Parliamentary Committees. Interestingly, Shri Ram Niwas
Goel and Smt. Rakhi Birla had not even filed any writ and stated that they intended to
approach the High Court and hence the proceedings should be deferred. In spite of
the Secretariat promptly replying to them and conveying that the sitting would proceed
as scheduled, they chose to not appear before the Committee on 20" November 2025
also. The Committee members expressed their concern and authorised the
Chairperson to decide the future course of action.

The Hon'ble High Court heard the arguments on the maintainability of the WP
(C) 17025/2025, next on 24" November 2025. On the attention of the Hon'ble Court
being drawn to the fact that the petitioners were avoiding their appearance before the
Committee citing the pendency of the proceedings, the Hon’ble Court clarified that it
had ‘not yet passed any interim order, and is in the process of hearing arguments on
the maintainability of the present petition’. Arguments in this regard were heard on 12t
December 2025 and the next date of hearing is 8" January 2026.

Observations and Conclusion:

From the above narration of events, it is evident that Shri Arvind Kejriwal, Shri
Manish Sisodia, Shri Ram Niwas Goel and Smt. Rakhi Birla had deliberately and
wilfully chosen to stay away from the proceedings of the Committee of Privileges in
spite of being provided adequate clarifications, opportunity and time. They were very
much aware that the High Court had not passed any directions or orders in this matter.
In fact, their Advocates had not even sought any such interim relief, before the Court
during the proceedings. All the four of them were purposefully using the pretext of the
court proceedings to avoid appearing before the Committee.

Section 18(3) of the Government of the National Capital Territory of Delhi, Act,
1991 provides that the powers, privileges and immunities of the Legislative Assembly,
its Members and its Committees shall be such as are being enjoyed by the House of
People (Lok Sabha), its Members and Committees. This provision is similar to Article
105(3) in respect of the Parliament's powers. As per Rule 172 of the Rules of
Procedure and Conduct of Business in the Legislative Assembly of NCT of Delhi, the

Committees have the power to take evidence, call for papers, records or documents.



The following extract from the treatise, ‘Practice and Procedure of Parliament-
MN Kaul and SL Shakdher’ is relevant in this regard and is reproduced below:
“Disobedience of Orders of the House or its Committees

Disobedience to the orders of the House, whether such orders are of general
application or require a particular individual to do or abstain from doing a particular act
is a contempt of the House. Disobedience to the orders of a Committee of the House
Is treated as a contempt of the House itself, provided the order disobeyed is within the
scope of the Committee’s authority. To prevent, delay, obstruct or interfere with the
execution of the orders of the House or a Committee thereof is also a contempt of the
House.

Examples of contempt are— refusal or neglect of a witness or any other
person, summoned to attend the House or a Committee thereof, to attend:”

The power of the Assembly and its Committees to summon persons, both
members and non-members and compel their attendance, if need be, has been
upheld even by the courts. Most recently, in the Ajit Mohan & Ors. v. Legislative
Assembly of NCT of Delhi & Ors. [2021 INSC 324. WP(C) 1088/2020] the Hon'ble
Supreme Court has upheld these powers of the Assembly and its Committees in a
matter involving the Delhi Assembly’'s Commiittee itself.

Shri Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and Smt.
Rakhi Birla had also mentioned in their correspondences with the Secratariat that the
deferral of proceedings was in line with the convention followed by earlier committees
of the House as also of the convention of the Committees of the Parliament. It is a fact
that the Committees have deferred its sittings to accommodate the requests of the
parties or witnesses, if sought on genuine grounds. However, there is no convention
or precedent of a sitting being deferred on the request of the parties on the grounds
that a court matter is pending especially when the Hon’ble Court has not passed any
directions to that effect.

As former Members and dignitaries who were well aware of the events leading
to the opening of the ‘Faansi Ghar, it was their bounden duty to appear before the
Committee and assist it in ascertaining the veracity of the claim that a ‘Faansi Ghar’
ever existed in the Assembly premises. By failing to do so, in spite of the Committee
providing them adequate opportunity and time, they have hampered the Committee
from fulfilling the duty cast upon it by the House. The Committee had clearly informed
them that the grounds on which they were seeking the deferral of the sitting was not
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justified. In such a situation, in the opinion of this Committee, the action of Shri Arvind
Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel and Smt. Rakhi Birla to not

appear before the Committee constitutes contempt of the House and its Committee

Recommendations:

1. The Committee recommends that the House may take proper action as deemed fit
against Shri Arvind Kejriwal, Shri Ram Niwas Goel, Shri Manish Sisodia and Smit.
Rakhi Birla for their wilful absence from the sittings of the Committee of Privileges
which were scheduled for 13" November 2025 and 20% November 2025 without just
cause or permission of the Committee.

2. As regards the main matter which was referred to the Committee by the
Hon'ble Speaker, regarding the authenticity of the existence of ‘faansi ghar’, the

Committee shall continue its examination of the parties and witnesses and submit a

7

Delhi (Parduymn Singh Rajput)
Date: 30 - IR 20695 Chairperson
Committee of Privileges

Report in the next session.
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A aeu:

09 3FTRd, 2022 B, feeeht Rurrayr uRex § Shofgre @ sovig wrdl &y
F e & forv e wuRIE muifvia fhar T er| fleell & dchielA
THAT 41 aRfAq doRiaId 39 FARE & g A 2, rae! egerdn faeeh
T & demrel areger S (M N T 7 @ oY | It STl
S 7y Rreifear 3R doprelm Sure vl IdT faser 39 99 RE § faldee
afafer & | g9 SRl @1 ANfear 7 @Us wY I Fax fhar R R w1 a8
I AN & oY Yo &7 & dg a9 41 AR gRiREsar ik 3 e
9 IAEYdd BT SRT R |

BRa), 2025 H UGHR UEY &A@ 916, AFAN Srmy N fIslg wr A
feoell AT woq @ fiRmag &7 WRfea &xa @ forv i ®g9 So,
ST BAR WA UM @ gioer H 980 HeayUl WM §| SHET S
el faum=aT M9 &I I A8 &1 [AORd RS ST a7 o7 |

9 ufhar & SRME, I8 9T T 6 A BrE umiitie YfieilRie v
T8l o1 W e culdr @ & Ree Rurmas oRer § o o ‘&l ) Aog
o7 | §HD AR, VLR JIHAGIR § WK THGRN & AR, I8 Il el &
R 9 @1 B 8% 8 BT <r@T f6ar T3 o, 9% aR<g ¥ e fefhd WA
o7 |

R 271 @ d8a, AT ST W 5 TR, 2025 B WGH B dRdfdb
Rerfd A a9 Px1AT| WeT 7 5, 6 3R 7, I 2025 B §H T W =Gl P |
AT gEgHE, 7Y AT iR afiue @ aewl afd 22 vewt A 9 favy
W 30 IR awh fBy | |ed @ TRA @l e # 3@d g, AFN areme A
AT Bl TeT o & forg faRiwiftrer wfRfy @7 dig faar|

affa H srdard) &1 faavorn

9 fuder, 2025 @1, furaawr Gf¥arem 7 sf erfde dodlara, 2 ™
e Trre, 2 7y Rfear R Sl I g & e U3 O R 9
GBI GV & S @ aroEar & ddd ¥ e faReg fewfrt dw @
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GiRY, IRl o WmheRue @ wae ar, R S=i o3d @& afReR a3 @
A &Y SR FeT f5 FARWReR @1 B Seetu €T ganr ¥




04 HdaR, 2025 ®, s Rfdg dowarw, s @ fag M, s 799
Rraifdar sk il I fage &1 gfaa f&ar mr & s7a o9 Rad «® &
forg mu € 3k IRy e o H S R SRE FRaE S| 3@ I,
S R fhar AT f6 9 13 FEER, 2025 B BN gl @A @ doF A
@fthd WU ¥ SuRerd 8 R 9 affa @ wge & @18 ol s (e
B G & SRIT B ATHIOIET & TR H BIg 4 TIFTENT T 8)° S B
wehd €| SoaiRe waa N 9 fby U ek 37 ¥ ff gfea e b
AT BT gl 7 B R RNReR / e &) saAm ) sridd g%
H T qhaT B |

2 aRfde HoRare iR & 79y R 7 AFEY S ey ¥ U
Writ [WP (C) 17025/2025] =R @1, 19 13 7d8%, 2025 &7 89 dTell 996
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3R Gffy @ @l 9 Re & e & gach 9 999 e 3 6
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AR § | Bz W 13 TR, 2025 BT g8 GAT B dob F SuyRerd T
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Sa) IguUReIf ov AT ek @, ofha I AUAT TUH T N b Y U
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fRara e, A /9y e iR siwd I fasar @ 13 Fdeaw, 2025 & UH
AR WA B HegH 9§ 9T B BEd @ 9R F grod fbar T iR 9y v @
20 HgeR, 2026 B B drell AR @ Jow F FRETT w9 W SuRed B9 @1
3R T T |

14 ¥deR, 2025 B ARYAET B We URC B ARGH § N TRl Igel
VEH W 13 FAER, 2025 B ARG D & GAM UF UG gY, ol HA: 3 aRfdg
HoRiae 3R A 7Y Rfdar o1 v e ® 9 oS § e @
SIS $I STl @ AT @ ¢ off, 39 IR W) 5 9Her 8 31 ¥ # ol
A% HRIATE! &1 Ao 3 TP BrIde! BT a7 Sv | 14 Fd6%, 2025 @
wH & WIRY ST erfde doriare ek 2wy Ryaifer &) gamar w5 arreh
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6 wifs A 3% I 7 s RAuda o ey =8 Ry 2 sufw Sow
T Y B ATHR & Bl |

TRl dod RTAH! TR 20 Faax 2025 off, @ A AR F F B f IS
T WEA U A BT | TG i, S UP IR R gm frgex @Er fb
e HRIE & TAN MM 6 98P BT < 41 WY | I=H I8 W qqar
TS T WWRT & IR o7 | Reraey o/ I8 & & ) w9 farg Mga @R
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el I fdgell 1 @18 Re it SRR 38 A o ok @er o1 5 T TE IS
ST @Ed 8 iR gdfery sriad @Y e o wier aif@v | wReey gRr 5=
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@ INF ®IE A W B sfaRe e A T A o | ¥ =R SegEEeR w9
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™ Wdy A Hfew ve gifev e wilelaie—vavT @ler i vaver
FrepEre’ o1 ¥ foram wrar frferRad sier wifres & ok =7 A R T
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T @ SIS B FFRTT, qe Ve SIS G 7w g & ar e
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& 9 15 Fora smaer &) sagerr @ 78 & g8 affy # afer &5 ¥ 8y
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e g7 9uP! 1BV AT & eel & [mreT & Ve [Qdidd dYar diEd
BV T OTH Vel HYT Hl T Bl HTHTA &

JTHTT F TIENT S—aT AT THH [ AT ¥ quRyd 8 F o
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I ARl @ 39 afhal B RAIR @1 B |
Il fagen 7 W Afarey & AR U vEER § Seow fhar o1 5 erfae
B W & Feq &1 Uvell Affddl grRT e T8 WWRT & Qr—drY
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TAET @ SERET Bl FERING R B fag ow Yo weifia @t € aR
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8l R g8 yar e H afafy @) aermar o) 6 @ Rueedr aRer § &0
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HT ) W8 o, 98 Sfua T8 or| W Rafy # 5w oad) @ v b, s erfde
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RrerRe:

1. HHS RIeRY wxdt & 6 g7 o erfds dorare, St v fass T, sh
Ty R ok fud v fosen @ Raome SR srarg &, S & sfra
WHS WU, qifs 9 13 ¥4y, 2025 X 20 HAdER, 2025 DI B dreil ARG R
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On 27.03.2026 Sh. Jitender Mahajan, Hon’ble Member moved the following
Motion :

“This House having considered the Second Report (Interim Report) of
the Committee of Privileges presented to the House on 23rd March’
2026 agrees with the recommendations of the Committee; This House
holds Shri Arvind Kejriwal, Shri Manish Sisodia, Shri Ram Niwas Goel
and Smt. Rakhi Birla in contempt of this House for, deliberately and
purposefully defying the summons of the Committee of Privileges and
not appearing before the Committee in its sittings held on 13th
November 2025 and 20th November 2025; and Therefore, this House
condemns the actions of Shri Arvind Kejriwal, Shri Manish Sisodia,
Shri Ram Niwas Goel and Smt. Rakhi Birla and admonishes them with
a warning that they should be more careful in future and respect the
directions of the Assembly and its Committees.”

Sh. Raj Kumar Bhatia and Sh. Neeraj Basoya, Hon’ble Members also
expressed their views.

The Motion was put to vote and adopted by voice-vote
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